WP(C) No. 402 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

Heard Mr. N.D. Chullai, learned Sr. GA assisted by Mrs. S.
Bhattacharjee, learned GA, who submits that Mr. Subashish Sen is one of
the counsel.

List this matter before any other Bench without me i.e. (Hon’ble
Mr. Justice S.R. Sen, Judge).

JUDGE

D. Nary



WP(C) No. 319 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

Heard Mr. L. Darlong, learned counsel, who submits that Mr. R.
Jha, learned counsel could not come due to some personal difficulty, and
prays that the matter may be fixed on some other date.

Mr. N.D. Chullai, learned Sr. GA assisted by Mrs. N.G. Shylla,
learned GA for the State and Mr. R. Debnath, learned CGC for the
respondent No. 7 are present and they have no objection.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 329 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

As requested by the petitioner’s counsel, Mr. S. Deka, list this
matter after 2(two) weeks

Mr. K.P. Bhattacharjee, learned GA as well as Mr. A.H.
Hazarika, learned counsel for the respondents No. 9 and 10 are present.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 332 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

Heard Mr. P. Nongbri, learned counsel appearing on behalf of
the petitioner, who submits that he need another 10(ten) days’ time to
take instruction from the client concerned, to which Mr. N.D. Chullai,
learned Sr. GA has no objection.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 347 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

Heard Mr. W.M. Sangma, learned counsel for the petitioner.

Also heard Mrs. S. Bhattacharjee, learned GA.

Mr. W.M. Sangma, learned counsel for the petitioner, submits
that he is going to file the rejoinder affidavit in the course of the day. He is
also directed to furnish a copy to Mrs. S. Bhattacharjee, learned GA.

List this matter after 2(two) weeks for hearing.

JUDGE

D. Nary



WP(C) No. 351 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

Heard Mr. A.S. Siddiqui, learned counsel appearing on behalf
of the petitioner, who submits that the petitioner intends to withdraw this
instant petition with a liberty to file afresh, to which Mr. S.P. Mahanta,
learned Sr. counsel has no objection.

Considering the submissions advanced by the learned counsel
for the parties, the matter stands disposed of on being withdrawal with a

liberty to file afresh.

JUDGE

D. Nary



WP(C) No. 362 of 2012

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

Heard Mr. B.K. Roy, learned counsel, who submits that the
conducting counsel, Mr. P. Dey could not come due to some personal
difficulty, and prays for 2(two) weeks’ time.

Mr. N.D. Chullai, learned Sr. GA assisted by Mr. R. Gurung,
learned GA is present.

List this matter after 2(two) weeks as a last chance for filing of

the affidavit and reply to the enquiry report.

JUDGE

D. Nary



WP(C) No. 364 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

Heard Ms. R. Paul, learned counsel for the petitoner, who
sought 2(two) weeks’ time, to which Mr. S.P. Mahanta, learned Sr.
counsel assisted by Ms. S. Pde, learned counsel has no objection.

Since the case is pending since 2013, the matter is adjourned
as a last chance.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 298 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN
18.02.2015

On request of Ms. S. Acharjee, learned counsel, list this matter
after 2(two) weeks on the ground that Mr. A. Khan, learned counsel is
pre-occupied with some other matter.

List this matter after 2(two) weeks.

JUDGE

D. Nary



CRL.A. No. 1 of 2015

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

Heard Mr. R. Majaw, learned counsel for the petitioner, who
submits that Lower Court case record has been received and is directed
to prepare the paper book within 2(two) weeks.

Mr. R. Gurung, learned GA is present.

List this matter after 2(two) weeks.

JUDGE

D. Nary



CRL.PETN. No. 32 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

Heard Mr. N.D. Chullai, learned Sr. GA appearing on behalf of
the State, who submits that he is going to file the affidavit in the course of
the day.

Mr. L. Darlong, learned counsel for the petitioner is present.

List this matter after a week for further order.

JUDGE

D. Nary



CRL.PETN. No. 33 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

Heard Mr. N.D. Chullai, learned Sr. GA appearing on behalf of
the State, who submits that he is going to file the affidavit in the course of
the day.

Mr. L. Darlong, learned counsel for the petitioner is present.

List this matter after a week for further order.

JUDGE

D. Nary



FA. No. 2 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

Heard Mrs. G. Purkayastha, learned counsel for the appellant.

Also heard Mr. S.M. Suna, learned counsel for the
respondents, who sought 2(two) weeks’ time to file the counter affidavit.

Prayer is allowed as a last chance.

List this matter after 2(two) weeks.

JUDGE

D. Nary



FAQO. No. 3 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

As requested by Ms. A.P. Kharsohnoh, learned counsel for the
petitioner as well as Ms. A.R. Nath, learned counsel for the respondent,
list this matter after 2(two) weeks on the ground that the conducting

counsels are pre-occupied.

JUDGE

D. Nary



WP(C) No. 30 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN
18.02.2015

As requested by Ms. S. Acharjee, learned counsel appearing
on behalf of Mr. R. Mazumdar, learned counsel, list this matter after
2(two) weeks on the ground that he is unwell.

Mr. R. Debnath, learned CGC is present.

JUDGE

D. Nary



WP(C) No. 52 of 2012

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

Heard Mr. L. Darlong, learned counsel appearing on behalf of
Mr. R. Jha, learned counsel, who submits that Mr. R. Jha is in personal
difficulty.

Mr. S.C. Shyam, learned Sr. counsel for the Union of India is
present.

List this matter after 2(two) weeks for hearing.

JUDGE

D. Nary



WP(C) No. 76 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

On request of Mr. M.F. Qureshi, learned counsel for the
petitioner, list this matter on 09.03.2015 on the ground that one of the
conducting counsel, Mr. Viswajit Singh of Supreme Court could not come
today due to some personal difficulty.

Mr. S.C. Shyam, learned Sr. counsel for the Union of India has
no objection.

List this matter on 09.03.2015.

JUDGE

D. Nary



WP(C) No. 133 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

Heard Mr. S. Dey, learned counsel for the petitioner, who
submits that he is not fully prepared with the case today and prays that
the matter may be fixed on some other date, to which Mr. R. Debnath,
learned CGC for the Union of India and Mr. P. Nongbri, learned counsel
for the respondents No. 5 and 6 has no objection.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 143 of 2010

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

Heard Mr. N.D. Chullai, learned Sr. GA assisted by Mr. R.
Gurung, learned GA for the petitioner.

Also heard Mr. A. Khan, learned counsel for the respondents,
who submits that he is not fully prepared and prays for 2(two) weeks’
time.

Prayer is allowed.

List this matter after 2(two) weeks.

In the meantime, the Secretary Law Department, Govt. of
Meghalaya is directed to file an affidavit stating the fact that, whether
there is any stay by the Hon’ble Supreme Court in Special Leave Petition
No. 30065-30089 of 2010 and SLP (C) No. 30779 of 2010 in the matter of
the State of Meghalaya & Ors versus Deep Sharma where the learned
counsel submitted that similar issues are involved.

The Registry is directed to send a copy of this order to the
Secretary Law Department, Govt. of Meghalaya as well as to Mr. N.D.
Chullai, learned Sr. GA.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 232 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

Heard Mr. S. Dutta, learned counsel, who submits that the
conducting counsel, Mr. M. Chanda could not come from Guwahati due to
some personal difficulty, and prays that the matter may be fixed on some
other date.

Mr. S.C. Shyam, learned Sr. counsel appeared on behalf of the
Union of India.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 265 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

Heard Mr. S. Dutta, learned counsel, who submits that the
conducting counsel, Mr. M. Chanda could not come from Guwahati due to
some personal difficulty, and prays that the matter may be fixed on some
other date.

Mr. S.C. Shyam, learned Sr. counsel appeared on behalf of the
Union of India.

List this matter after 2(two) weeks.

JUDGE

D. Nary



WP(C) No. 265 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

18.02.2015

Heard Mrs. I. Lyngwa, learned counsel appearing on behalf of
Mr. S.P. Mahanta, learned Sr. counsel, who could not give any reply that
notice has been served against the respondents.

Petitioner’s counsel is directed to ascertain whether the notice
has been issued to all the respondents and to enquire from the GPO,
Shillong to ascertain the status of service and to file the same by way of
an affidavit.

The respondents No. 3, 4 and 5 is present through Mr. L.R.
Sangma, learned counsel and the respondent No. 6 through Mr. P. Yobin,
learned GA.

List this matter after 2(two) weeks.

JUDGE

D. Nary



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 203 of 2012

18.02.2015

Heard Mr. S Dutta, learned counsel for the
petitioner as well as Mr. R Debnath, learned counsel for the
Union of India who sought time and prayed that the matter

may be fixed on any date after 23.02.2015.

Since the matter is pending since 2012, list this

matter on 25.02.2015 as a last chance.

Mr. H Abraham, learned counsel for respondent

No. 1 is present.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
Review Petition No. 12 of 2014

18.02.2015

Heard Mr. GD Joshi, learned counsel for the
petitioner who submits that, the petitioner intends to withdraw
this instant petition as he is not interested to pursue the
matter any further to which Mr. A Khan, learned counsel for

the Union of India has no objection.

Considering the submission advanced by the
learned counsel for the petitioner, the matter stands disposed

of on being withdrawal.

JUDGE

V Lyndem



